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2 MAs 77/2018 & 78/2018

ORAL ORDER

(Pronounced by Hon'ble Mr. R. Ramanujam, Member(A))

Heard both sides. Learned counsel for MA applicants seeks further
extension of time by way of this MA to comply with the order of this
Tribunal dated 14.06.2017 by which a direction was given to the
respondents to consider and dispose of the appeal of the applicant dated
23.11.2016 in accordance with rules and as per law within a period of one
month from the date of receipt of copy of the order. The MA applicants had
thereafter, filed MAs 879/2017 and 880/2017 seeking extension of time
which was disposed of with a direction to comply with the order of this
Tribunal within a period of two weeks from the date of the order ie.,
22.11.2017.

2. The applicant in the OA appearing in person strongly opposes further
extension of time stating that the respondents were not sincere in their
approach and repeated MAs are being filed only with a view to harassing
the applicant and delaying his legitimate claim.

3. In view of the above and the fact that sufficient time has already
elapsed, I find no justification for further extension of time. The OA
respondents are directed to comply with the order of this Tribunal dated
14.06.2017 forthwith.

4.  Accordingly, both MAs are dismissed.

(R. Ramanujam)
Member(A)
26.02.2018
SKSI



